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ORDER

Pursuant to the directions given on the last date of hearing to the petitioner to

satisfy this Bench as to what could be her objection in the Respondent no. lexecuting the

registration of the sale deed in favor of the purchasers namely Mr. sanjiv Lamba, Mr.

Alok chopra, Mrs. Madhulika Lamba, Mrs. Kammi Lamba and continental Furnishers,

ld. counsel submits that there has been immense delay in asking for this relief i.e from

2001 to 2008.

2. The background of the case is that Rl company entered into collaboration with

GTPL, pursuant to which GTPL sold their shares to the various purchasers including to

the aforesaid applicants. The entire payment is stated to have been given by these

applicants and the possession was also delivered to them in 2001. Mutation in their
favour was effected in 2006.

3. As per the agreement between the Respondent company & GTPL, though the

entire sale consideration was to be grven by the purchaser to GTPL, the sale deed had to

be executed and registered directly by Rl company. Respondent No.l confirms that no.
money was payable to them.

4' Mr. Bharat Bhaskar, Director and Respondent No.2, who is present in person,

submits that he has no objection in effecting the reg.istrations of the sare deeds in favour

of the aforesaid persons. The order for registration of the conveyance tieed has been

pending on account of the status quo order dated, L7.02.200g granted by the erstwhile
Bench. The applicants have been suffering for no reason having been entrapped by the

litigation between the petitioner and the Respondent company. Accordingly the order
of status Quo dated l7.oz.2o0g is therefore varied and modified with directions to Rl 

.
company to ensure that the sale deeds are executed in favour of the aforesaid five
purchasers within three weeks from today. This shal not cause anrj preiudice to the

petitioner, nor have any bearing on the final outcome ofthe case.
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Applications of the aforesaid persons disposed off.

ca3?2016

Id. Counsel for the applicant l\r[s. Trasa Investment pvt. Ltd prays for some time

to file an affidavit. Let the applicant as well as the Rl file their alfidavittwith respect to

the sale consideration agreed upon, the sale proceeds received so far, and the amount

orr$t"rrairrg.

2. Mr. shobhan Mahanti & Mr, Takrim Ahsan Khan, Advocates appearing on behalf

of the applicant pray for liberty to file a fresh application. Liberty granted"

3. To come up on 01.11.2016. " "1I I^_4 t*l^*-t ^(Ina Malhotra)
MemberJudicial


